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MOTION  RE  FOOD     
SITUATION— contd. 

MR. CHAIRMAN: The discussion on 
the motion regarding the food situation 
wiH continue. I would like to inform the 
House that it will continue during lunch 
time also because many Members would 
like to take part in the discussion. At 
4.30 the Minister will reply. 

SHRI ARJUN ARORA (Uttar Pra-
desh) : Mr. Chairman, Sir, . . . food is a 
very important subject, and as Mr. 
Dahyabhai Patel said yesterday, the food 
discussion has become a hardy annual, 
rather biannual, in both Houses of 
Parliament. 
[THE DEPUTY CHAIRMAN in the Chair] 
Recently the Government of India has 
entered into an agreement with the 
Government of the United States about 
food. That Agreement somehow is called 
the Food for Peace Agreement. That 
Agreement was entered into by the 
Government on the 20th February. The 
object of the Agreement is to secure from 
the United States two million tonnes of 
foodgrains. Madam, that Agreement, I 
must submit, is a disastrous one. It is 
disastrous politically and it is disastrous 
economically and the Food for Peace 
Agreement entered into by the 
Government of India during the period 
when the country was busy in the general 
election and when the people did not 
have the time and the energy to look into 
the full implications of the Agreement, is 
an abject surrender oi our sovereignty. 
The Food for Peace Agreement bans our 
trade with Cuba. The Food for Peace 
Agreement bans our trade with North 
Vietnam. I am not concerned with the 
trade with one country or another. The 
Government of India's spokesman—and 
the Prime Minister herself—has said that 
our trade with Cuba is limited but 
whether our trade with Cuba is limited or 
unlimited, whether it will continue to 
increase or decrease is something which 
should have been the concern of the 
Government of India alone and the 
people of India alone. What 

has the Government of the United States 
to do with our trade policies? By 
agreeing t0 these shameful conditions 
imposed by the Government of the 
United States the Government of India 
has done something very unwise 
politically. The Agreement, as I 
submitted, is bad economically also 
because in this mortgage deed t0 the 
Government of the United States our 
Government has allowed the 
Government of the United States the 
right to interfere in our internal policies 
of food distribution and agricultural 
development. The Agreement reads more 
like a mortgage deed than an agreement 
between two sovereign nations. It lays 
down in great detail the agricultural 
policies which the Government of India 
will pursue. It lays down in great detail 
the food distribution policies which this 
Government will follow. Then it says 
goodbye to the much-advertised policy 
of State trading in foodgrains. Madam, as 
is well known, the Congress Party and 
the country as such have been advocating 
State trading in foodgrains. The Asoka 
Mehta Committee on Foodgrains 
recommended State trading in foodgrains 
and the Government of India at least 
theoretically accepted the 
recommendations of the Asoka Mehta 
Committee and now Mr. Asoka Mehta is 
the Planning Minister, the arbiter of our 
economic policies. But what does the 
Government do? By entering into this 
Food for Peace Agreement for two 
million tonnes of rotten American 
foodgrains the Government of India 
agrees to certain conditions and one of 
them is: 

"In carrying out this Agreement the 
two Governments shall seek to ensure 
conditions of commerce permitting 
private traders to function effectively." 

This is what the Government of India 
has agreed to. We know that there is 
enough food in the country and the food 
scarcity—the famine in parts of Bihar 
and U.P.—is not due to lack of food.   It 
is not due to short- 
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age of food in the country; it is a man-made 
famine and who are the men responsible for 
this? They are the private traders who hoard 
and profiteer in foodgrains and somehow the 
Government of India goes and agrees t0 the 
demand of the Government of the United 
States to permit private traders to function 
effectively. Private traders are bringing havoc 
to the country, bringing disaster for our 
people, and if they are given more liberties, 
we do not know what will happen. Today two 
States are faced with famine. If the private 
sector is given more opportunities, well, the 
whole country will suffer a famine like that 
of Bengal in 1943. 

Madam, the Government has repeatedly 
been raising the slogan of self-help in food 
but instead of pursuing a policy of self-help, a 
policy of increasing food production in the 
country, it has somehow gone and given the 
right to determine our food and agricultural 
policies to the Government of the United 
States. In this Food for Peace Agreement 
there is a chapter called Self-help Measures. 
Though the chapter's heading is Self-help 
Measures it amounts to abject surrender to the 
Government of the United States because the 
Government of the United States in this very 
chapter of this damnable Agreement has laid 
down the general targets, larger investments, 
etc, etc. I am in favour of a larger investment 
in agriculture. I am in favour Of determining 
the targets for food production. I am in favour 
of doing everything for fulfilling those 
targets, but I think it is no business of the 
Government of the United States to lay down 
targets. Why does the United States insist on 
laying down targets is clear when we go 
through that Agreement, those portions of 
Agreement which deal with fertilisers. 

AN HON. MEMBER: What about PL-
480? 

SHRI ARJUN ARORA: I am coming to 
that as well as to collabora- 

tion in various fields. When we come to the 
fertiliser portion of that Agreement, the cat is 
out of the bag, The Government of the United 
States insists on a certain fertiliser policy 
which is against the interests of this country. 
Too much dumping of chemical fertiliser will 
ruin our soil. What we need is compost and 
organic manures. Under the influence of the 
Government of the United States, the drive for 
greater production of compost, greater 
production of organic manures, all the 
agricultural policies which Mahatma Gandhi 
himself preached, are being forgotten by our 
Government and what we are doing is that we 
have permitted the United States firms, the big 
oil monopolies, to import as much fertiliser to 
this country as they can spare. What we are 
doing is that we are giving them a pricing and 
marketing holiday for seven years. We are 
giving them an opportunity to ruin our soil and 
ruin our economy and to loot our cultivator as 
much as they like. There is in the country a lot 
of naphtha available and all the chemical ferti-
lisers which we need to supplement the 
available organic manure can be manufactured 
in this country. But somehow somebody in the 
Planning Commission, somebody in the 
Ministry of Petroleum and Chemicals is fond 
of everything American and we are foolishly 
negotiating with the American oil companies 
for setting up plants for which imported raw 
materials will always be needed. The 
American oil monopoly companies have in the 
Middle East a huge amount of liquid ammonia 
available. They do not know what to do with 
it. They have to burn it. They want to dump it 
in our country and we go On negotiating with 
them. The result is that the Fertiliser 
Corporation of India, a public sector unit, is 
prepared to set up plants for the manufacture 
of fertilisers from indigenous resources. The 
Government does not permit it to do so and 
goes on inviting American capital. Recently a 
most funny and atrocious thing has been    
done 
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[Shri Arjun Arora.] by the 
Government of India. As you are aware, 
the Hazari Report has opened the eyes of 
the country as far as the development of 
the monopoly capital of the Birla empire 
is concerned, but it does not seem to 
have opened the eyes of the Government. 
It does not seem to have shocked the 
Government, the Petroleum and 
Chemicals Ministry of the Government. 
After the publication of the Hazari 
Report, they have permitted Birlas to set 
up a fertiliser plant in Goa and for that 
purpose they carried on negotiations with 
American private capital. I think the 
Government, by permitting Birlas to go 
ahead with fled Goa fertiliser project, 
have de-fled the country and defied 
Parliament and this House must take 
serious notice of it. 

There is unfortunately in the country a 
scramble for food. Every day we find 
spokesmen of various Governments, 
particularly non-Congress Governments, 
asking the Government of India to 
provide more food. I have, during the last 
two months, carefuily read the 
newspapers of the country to find out 
what steps the Leftist Governments of 
Kerala and West Bengal and the Rightist 
Governments of Orissa. U.P., Haryana 
and Punjab have taken to increase 
agricultural production. There are no 
reports about that. There are no plans 
about that. The so-called non-Congress 
Governments, whelher of the Left or of 
the Right, are only asking the Centre to 
give them more and more food. That is, 
in a way, driving the Government of 
India into the open arms of President 
Johnaoji. Unless agricultural production 
increases in the country, if the Govern-
ment of India has to supply greater and 
greater quantities to various State 
Governments, it wiH have to import and 
somehow America is the only place from 
which it can import. So, by neglecting 
agriculture, the non-Congress State 
Governments are only defeating the 
policies which thoy 

have been preaching so long. I urge upon 
the Government of India to renounce the 
Food for Peace Agree ment and tell the 
Government of the United States that we 
can do without their two million tonnes 
of foodgrains. The Government of India 
can do so only if the various State Gov-
ernments, particularly the non-Congress 
Governments, co-operate and the country 
itself launches a big drive for the 
development of agriculture and 
increasing the production of foodgrains 
in the country. 

THE DEPUTY CHAIRMAN: Please 
wind up. There are so many speakers. If 
each one takes additional time, it would 
become difficult. 

SHRI ARJUN ARORA: I wiH take 
only one minute more. Sugar has also 
become scarce in the country during the 
last few months. U.P. and Bihar are the 
biggest producers of sugarcane in the 
country. I know that in U.P. the land, 
which used to grow sugarcane, is being 
diverted to other crops because there are 
certain rules under which sugarcane 
produced within a certain area has to be 
delivered to  the  sugar  mills. 
1  P.M. 

Sugar mill-owners do not pay the 
canegrowers the full price of sugarcane. 
More than Rs. 9 crores of the sugarcane-
growers are due from sugar millowners. 
The Congress Government did nothing to 
secure to the farmers the payment of 
those Rs. 9 crores. and during the last two 
months or so the non-Congress Gov-
ernment of U.P. has also done nothing to 
secure the came-growers the payment of 
those Rs. 9 crores. If sugarcane-growers 
are forced under the law to deliver 
sugarcane to the mill-owners and if there 
is no law and no authority to force the 
mill-owners to pay the money to the 
cane-growers, who will produce 
sugarcane, and how will the sugar 
factories of the country particularly of 
U.P. and Bihar function? I think it is time 
that the Government 
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of India took serious note of the non-
payment of the cane price   to sugarcane-
growers   in   U.P.      and     Bihar, 
Thank you. 

SHRI NIREN GHQSH (West   Ben-
gal):   Madam, we have heard so much 
talk of food being put on a nationa! 
policy  level.     It  is  strange  to  hear 
these words from the Treasury   Ben-
ches, after bringing the nation to the 
brink of ruin in order to protect the 
feudal and landlord interests; and in 
order   to   protect  these   feudal   rem-
nants they did not hesitate to create 
food scarcity,  to mortgage our inde-
pendence,  economic   and political,  to 
America.   They are talking of having a 
national   policy on food.   We in the 
Opposition for the last twenty years 
have time and again suggested to the 
Government  what     should     be    the 
national policy in regard to food,   but 
the Government    went its own way 
never paying any heed    to it.    They 
placed the narrow stratum of feudel 
interests    above the interests    of the 
nation,  and now they  are talking of the 
nation.   It is strange.   India used to be 
called the fabulous East, and it was the 
British who first allowed the extensive 
irrigation system to fall into decay and 
brought ruin to this country by also 
taking money under the head of Land 
Revenue     and     other things.    The 
Government have come forward  with   
its  own  scheme,     the Community   
Development Project, involving some 
crores of rupees.    They call it silent 
revolution.    Yes, it has been a 
revolution that the famine has bred in 
ever widening parts of    the country 
year after year. That has been the silent 
revolution, and they    talk of irrigation.     
I     know     that     the Damodar Valley 
Project was meant as a flood control 
and irrigation project. It has been turned 
into a thermal project.  The so-called 
Rihand Dam, whether it has irrigated so 
far we do not know, but  its cheap 
electricity    has been given to Birla 
Aluminium   concern.    That is their 
cunning,    that is what. they have done. 

In those days when famine stalked 
Bengal, the British said,    "There are 

leaves in the trees; cannot the people eat 
them?" They are saying that in effect now.   
Having brought the country   to  this  pass,     
when  the  power pattern has  changed in 
the  country where there are certain non-
Congress Governments,  they are trying to 
set the people of those States against the 
Governments in order to serve   their 
political    ends.    There is    a    deep 
political conspiracy behind 'he policy of  
the     whole     Government.     It  is 
neither a national policy nor a policy in 
the interests of the peasantry.    It is a 
policy in the interest of the vested interests 
and their party interests, and now they are 
trying to    incite    the people  of  those   
States  against     the Governments of 
those States.   If they do not get food, they 
are saying in effect, eat those  
Governments.    That is what they want to 
say.    At least why cannot the 
Government do two simple things?    
Cannot they    declare a moratorium on 
peasant indebtedness which    has    gone    
up    to    Rs.   300 crores?    Lakhs and 
lakhs of peasants are being thrown out of 
their land and they  are  becoming landless  
peasants and pauperised.   Cannot you do 
that? Cannot you abolish the feudal    rem-
nants and give land to peasants?    If you  
give water to the  peasants    no fertiliser 
wou'd be     needed.     These three steps 
would  be     sufficient    to double  our  
food production in     +he country.  You do 
not need to go in for Taichung   or   any  
other   variety     of seeds or fertilisers. 
These three simple measures would cut 
out the fetters on the production and 
unleash the forces of production. 

* THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI 
ANNASAHEB SHINDE): The States 
should implement the land reforms. 

SHRI NIREN GHOSH: Why do you 
hold the portfolio of Agriculture? 
Abolish that portfolio and give full 
freedom to the States. Let us see what 
happens. Amend your Constitution also 
so that we can give lands 
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[Shri Niren Ghosh.] to the peasants gratis 
and give financial power also to the States so 
that they can bring about those reforms. 
Everything you .centralise, financial powers, 
constitutional barriers and so on, and then 
you want to topple the State Governments. 
There is irony in it.    It is a tragic irony. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
(SHRI M. S. GURUPADASWAMY): Do 
you want to decentralise agriculture? 

SHRI NIREN GHOSH: Abolish the Food 
portfolio. Abolish the Central Food portfolio. 
Give all the powers to the States. Give the 
financial powers in their hands. Amend the 
Constitution also. The age-long vested 
interests can be done away with. Lands can be 
given to the peasants. Let us see whether we 
will be able to do it or not. I can assure you 
that we will do that if we get that chance. You 
are standing in the way. Remove yourself 
from the path of obstruction, do not obstruct 
us. 

SHRI ANNASAHEB SHINDE; We want 
that the State Governments should implement 
land reforms. 

SHRI NIREN GHOSH: Then amend the 
Constitution and give them also the financial 
powers that you keep in your hands. What is 
the position it has come to at present? In 
Kerala they require 75,000 tonnes of rice. 
They have been promised 59,000 tonnes. But 
even 25,000 tonnes nave not been given. The 
Madras quota, the Andhra quota, nothing is 
coming up to the mark. After they came into 
power they have procured more; after the 
harvest was over they procured more than the 
corresponding period of last year, but they 
have been driven to a hand-to-mouth position. 
And the Centre is not coming to their aid. Mr. 
Arjun Arora has said that by wanting food 
from the Centre you are driving the Centre 
into 

the arms of America. I want to reply that our 
party has put forward this suggestion. Will the 
Government accept it? We have proved it on 
the basis of the figures supplied by the 
Government. If the Government  an procure 
all the surplus from the top 10 per cent of the 
land-holders after leaving three to four 
quintals of rice or other cereals per head for 
personal consumption and after allowing for 
seeds and agricultural wages, then 20 crores 
can be brought under statutory rationing; if all 
the surplus is mopped up only from 10 per 
cent of the landlords, all the cities and towns 
up to one !akh of population can be brought 
under statutory rationing. This is a simple 
proposal. You say that India is one country. 
Now, if there is famine in Bihar, if the 
rationing system has broken down in Kerala, 
if modified rationing has been thrown to the 
winds in West Bengal, how do you say that 
these States belong to India. You are the 
Central Government and there are the surplus 
States. And if only 10 per cent of the surplus 
is mopped up, then the entire country, entire 
India, can be fed and PL-480 can be done 
away with, even on the basis of the existing 
stocks. This we have proved on the basis of 
our figures. So, it is not we who are driving 
you Into the arms of America. You are 
refusing to listen. I can supply all the figures. 
So, this is the simple proposition. Otherwise, 
you are yourselves breaking up India. You 
have partitioned India; you have neglected the 
interests of the peasantry. Above all, you 
drove the Muslim peasantry into the hands of 
the Muslim League. Now, you are trying to 
Balkanise India. That is the charge that I am 
levelling against you. You are trying, in a 
fashion, to show as if these famine-stricken 
portions do not belong to India. As the Central 
Government, it is your bounden duty to accept 
at least these minimum measures that we have 
suggested. 

Now,  what  has  happened in  Bengal? 
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SHRI ANNASAHEB SHINDE: Do 
you disown the statement of the West 
Bengal Food Minister that the Centre is 
not really discriminatory jn dealing with 
the States in regard to food? 

SHRI NIREN GHOSH: That is not a 
Cabinet statement. The Centre is 
discriminatory, I say. You are playing a 
political game, you are trying to topple 
the West Bengal Ministry. Let there be 
no doubt about it. And the people of 
West Bengal do understand that position 
as to what you are up to and what your 
gam° is. Let me tell you that. What has 
the Food Minister in a message said?    
He said: 

"During the period from January to 
May, 1967, the shortfall in wheat 
supply is over 90,000 tonnes." 

To the Congress Government they 
gave 14 lakh tonnes of wheat and two 
lakh tonnes of rice. T0 the non-Congress 
Government they have promised only 
75,000 tonnes of wheat and 15,000 tonnes 
of rice, barely one lakh tonnes. Even 
there, there is a shortfall of 90,000 
tonnes. The Food Minister said   .... 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRl JAGJIVAN 
RAM): May I ask the hon. Member one 
question whether during January this 
year there was a Congress Government 
in West Bengal or a non-Congress 
Government there and what the 
allotment was in January? 

SHRl NIREN GHOSH: During 
January, the Congress Government was 
there. 

SHRI JAGJIVAN RAM: What was 
the allotment then? 

SHRI NIREN GHOSH: From the 
onwards you have not given. You 
wanted to be discriminatory. You knew 
what was going to be the position in 
West Bengal. Your Congress 
Government, when the harvest came into 
the market, they did not procure. Then 
the situation changed. Two precious 
months were gone and all the 

food had passed into the hands of the 
hoarders, the big producers and the 
traders. And the Opposition leader, the 
Congress Opposition leader, Mr. Khagen 
Das Gupta, is holding meetings in the 
countryside telling people not to deliver 
the grains to the Government. 

SHRI JAGJIVAN RAM: My question 
is very simple. 

SHRI D. L. SEN GUPTA (West 
Bengal):    I can give   .   .   . 

SHRl JAGJIVAN RAM; I am not 
putting the question to that hon. Member 
in the back side. I am putting it to Mr. 
Niren Ghosh whether in January, 1967 
there was a Congress Government in 
West Bengal or a non-Congress there 
and what the allotment was in January, 
1967 to the West Bengal Government 
from the Centre. 

SHRI NIREN GHOSH: That is for 
you to say. 

SHRI D. L. SEN GUPTA: I shall 
reply. 

SHRI NIREN GHOSH: What we 
know is this. The shortfall during this 
period is this much. And in any month 
since the installation of the new Ministry, 
you have not fulfilled even the small 
amount of quota that you have promised 
to honour; you have not fulfilled it in any 
month. And the bakeries are closed, the 
modified rationing has broken down. 
And Mr. Khagen Das Gupta says to 
them, "You do not give; you do not 
surrender your rice stock to the Govern-
ment. If they come to procure, if they 
want to get it, you drive them away with 
spears, swords" and all that. That is how 
they are inciting people there: that is how 
the Congress Party is inciting people 
there. I level that charge against it. So, 
that is the position that we are up to. And 
then our atrocious Home Minister, Mr. 
Y. B. Chavan, went to Bengal. Suddenly 
at the end of this Zonal Council meeting 
of the Ministers, without any 
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[Shri   Niren  Ghosh.] 

notice to the West Bengal Government, he 
said that the law and order situation was in 
jeopardy in West Bengal. You know that the 
West Bengal Cabinet has taken strong ob-
jection to it. It is a direct incitement. The other 
day the police force in West Bengal has 
chosen to defy the Ministry. And I charge, I 
accuse, that it is part of a conspiratorial game 
on the part of the Central Government that 
Mr. Chavan made that statement to incite the 
police force. I level that charge. 

SHRI JAGJIVAN RAM: What has that got 
to do with food? 

THE DEPUTY CHAIRMAN: Your time 
is over. 

SHRI NIREN GHOSH:     How? 
THE DEPUTY CHAIRMAN: Fifteen 

minutes. 
SHRI NIREN GHOSH: How fifteen 

minutes? 

THE DEPUTY CHAIRMAN: You must 
understand   . 

SHRI NIREN GHOSH: Half-an-hour 
others have taken. 

THE DEPUTY CHAIRMAN; How much 
more time do you want because the debate 
must be over at some stage? 

SHRI NIREN GHOSH: How can I help it? 
Why do you allow other people? EVery time   
.    .   . 

THE DEPUTY CHAIRMAN: I do not 
think anyone in this debate has spoken that 
long. In this debate I do not think that anyone 
has taken more time than 15 minutes. It 
began with Mr. Dahyabhai Patel. 

SHRI NIREN GHOSH: I can tell you that 
some have taken half-an-hour and more than 
that. I can tell you that. 

SHRI SUNDAR MANI PATEL (Orissa): 
When this debate was taken up, there was a 
ruling from the 

Chair that every Member should limit 
himself to 15 minutes. 

THE DEPUTY CHAIRMAN: Well, then if 
every Member speaks more than that, the 
others do not get a chance to speak. You 
must also cooperate. By four of the clock, he 
will reply. 

SHRI NIREN GHOSH; The position is 
well known to have   .   .   . 

SHRI D. L. SEN GUPTA: The other 
Members cannot be liable for taking more 
time by any speakers so as to be denied the 
chance to speak. 

THE DEPUTY CHAIRMAN: I may 
request that they must restrain themselves and 
take only the salient points. You cannot go on 
at length. The food debate comes in every 
session. It is no use repeating it. 

SHRI NIREN GHOSH: The speaker who 
spoke before .  .  . 

THE DEPUTY CHAIRMAN; All right. 
You go on. How much more time do you 
want? 

SHRI NIREN GHOSH:    I will try 
to finish within four or five minutes. 

THE DEPUTY CHAIRMAN: Yesterday 
when we began the debate I said that 
everybody should restrain himself. If the 
Members say that they must be given a longer 
time, 11 there will be others who will not be 
able to speak .   .   . 

SHRI NIREN GHOSH: What have you 
done by declaring Bihar a famine area? Does 
it help you? It is admission of the proof that 
the Bihar famine is severe. It is for the Central 
Government to fulfil its duty, to rouse the 
consciousness of the entire country so that the 
entire surplus in any State in India can be 
mopped up for use in Bihar. That is the point. 
You do not want that question to be posed at 
all. That is the position you are taking. 
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Lastly, I would say that you say that no 
State should be allowed to import rice on its 
own account. Why? If individuals can trade 
with sO many countries abroad, does it mean 
that by allowing Individuals trade with or 
import anything from abroad the country is 
being disintegrated? The States should be 
given the right to import rice. Why do you 
raise this scare in order to penalise the States 
of West Bengal, U.P., Bihar and Kerala? In 
exchange tor the ilmanite of Kerala, you can 
have rice from Japan. You are not allowing 
that to be done. West Bengal earns the biggest 
amount of foreign exchange. If you cannot 
meet your commitment to them, that foreign 
exchange should be given to West Bengal and 
you leave it free to get their food from 
wherever they can. What has happened to 
Burma rice? There is a sudden shortfall. Why 
is the the relation between India and Burma 
strained? It is because India is pro-American 
and Burma is anti-American? From my 
boyhood I knew that Bengal used to import 
rice from Burma. From in immemorial or at 
least for the last fifty years we have been 
importing rice from Burma, and I know that 
even now Burma is eager to barter her rice 
with us foT their necessities. Still somehow or 
other, mysteriously that rice is not coming 
here. We cannot allow these things to go on. 
We cannot accept this position indefinitely in 
this fashion. Let me, through you, Madam, tell 
the Central Government on the floor of the 
House that if something is not done—either 
you mop up the entire surplus of the country 
which is about 10 per cent, or we wiH do 
something— we will be forced to resort to 
some other measures. You should control this 
situation immediately. It is our responsibility 
to rush food to these needy areas, to these 
needy States. Unless you do this the States 
would think that you are trying to topple thrir 
Government, that you are induing in a 
political conspiracy in order to oust the non-
Congress Governments.   I may tell you that if 
you do 

not do something immediately, we will be 
forced to resort to some other measures 
during this very session of Parliament. Unless 
our voice is heard, unless a really national 
policy is evolved, unless this question is 
tackled, unless the needs of the States are 
met, unless we get something positive done 
for the States, we will be compelled to take 
other steps this very session of Parliament. 
We do not want mere assurances to solve this 
problem. We are not ready to submit to this 
position indefinitely in this fashion where the 
people are dying of starvation. Therefore, 
something has got to be done about it. 

THE DEPUTY CHAIRMAN: Mr. 
Rajnarain, you wanted to speak early because 
you have to leave. You may please confine 
yourself within the time limit. One Member 
has already spoken from your Party. 

 

THE WEPUTY CHAIRMAN: One 
Member has spoken from your Party. 
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SHRI N. PATRA (Orissa): But they 
are denying it. 

"From the above statement it can be 
seen that Uttar Pradesh, in spite oi 
being the biggest and almost three 
times Madras State, has only 11,377 
pump sets working, whereas Madras 
has 1,35,313 such pump sets." 
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SHRI D. L. SEN GUPTA: Mr. Vice-

Chairman, Sir, I fully    agree    with 

the Food Minister when he says that food is a 
subject which should be kept above politics. 
No reasonable man will differ with the Food 
Minister so far ag the ethics of food is 
concerned, so far as the philosophy of food is 
concerned. Then he says that there is no 
discrimination in the matter of supply of food 
to Congress States ynd non-Congress States 
because rice or wheat is taken both by 
Congressmen and non-Congressmen of all 
States. This sounds sweet; this sounds sense 
but let us test how far the facts as stated hy 
him have a resemblance of truth. 

Mr. Vice-Chairman, Sir, I do not like to 
cast any aspersion on the Food Minister of the 
Government of India here; that is not my 
business but certainly as a Member from the 
State of West Bengal, as a Member of the 
Council of States where I consider my 
responsibility is the greatest so far as my State 
is concerned, I should tell him face to face and 
I shall now reply to the question that he put to 
Mr. Niren Ghosh. Last year—in 1966— the 
Food Ministry of the Government of India 
supplied a total quantity of 14 lakhs 76,000 
tonnes of wheat to West Bengal. That comes 
to an average of 1 lakh 23,000 tonnes per 
month. Now the demand for wheat is 75,000 
tonnes per month and instead of 75,000 
tonnes he has supplied so far on an average 
57,000 tonnes only, while the Food Ministry 
during the Congress regime in West Bengal 
could afford to supply 1 lakh 23,000 tonnes 
per month on an average. If this is not 
discrimination I do not know what 
discrimination is. It is not discriminating 
between Bihar and Bengal, or U.P. and 
Bengal, or Kerala and Bengal or, for that 
matter, between Mysore and Bengal, what I 
say is,  it is  discrimination     between 
1966 and 1967; 1966 when there was 
Congress Ministry in West Bengal and 
1967 when there is non-Congress 
Ministry in West Bengal. 

Now the food problem remains what it 
was; it has not changed in the least.    Rather,  
the  situation has 
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been aggravated and because of the drought last 
year no internal production was possible at least 
in four i Districts, namely, Purulia, Bankura, ! 
Malda and West Dinajpur. And what is the 
position? The position is this. Last Sunday, two 
Ministers of West Bengal, Mr. Biswanath 
Mukerjee, Irrigation and Power Minister and 
Mr. Sushil Kumar Dhara, Minister ior 
Commerce and Industries, met the Prime 
Minister, Indira Gandhi, here and met the press 
at New Delhi on Sunday. Mr. Biswanath 
Mukerjee said and I am quoting from the 
"Statesman" of 22nd May, from page 9: 

"At his meeting with Mrs. Gandhi he 
had asked for an immediate allotment of 
10,000 tonnes of wheat for the drought-
stricken districts of Purulia, Bankura and 
Malda from where starvation deaths has 
been  reported." 

Then,    the    same    statement of Mr. 
Mukerjee further says: 

"Because of the famine in Bihar and 
Uttar Pradesh, thousands of workers were 
going to Calcutta and the industrial belt in 
search of employment and food. 

This had accentuated the already 
precarious food situation. The State needed 
at least 100,000 tonnes of wheat a month 
and 20,000 tonnes of rice." 

The Centre's commitment is 75,000 tonnes 
of wheat and 15,000 tonnes of rice per month. 
Mr. Mukerjee said he expected the Centre to 
give a reply to the State's request for more 
food by the end of this month or in the first 
week of June. The most critical period was 
expected after June l5-Then, on the same page 
we find a joint statement by both the 
Ministers: 

"West Bengal faced a food deficit of 
2,018,000 tonnes for the current year on 
the basis of consumption at the rate of 16 
ounces per head per day,  reports PTI. 

The Ministers said that there was 
widespread distress particularly in 
Bankura, Purulia, Malda and 25-Parganas. 
The budget provision for relief was Rs. 5.5 
crores." 

Now, this is not the time to indulge in 
politics. It is not the time to speak about the 
defects of the Congress regime for the last 
twenty years, the legacy of which we find 
today. As to why they did not mind irrigation, 
cultivation, self-sufficiency in food in this, 
country, we do not gain much by arguing at 
the moment. We have been repeating it in 
almost every session, but without any result. 
Now, at the moment we are quite content with 
the idea that this Government has no food 
policy. This Government has only an import 
food policy. There also it has failed. By 
means of PL 480 they used to bring wheat. 
What about that wheat? Why is that supply 
short now? There also this Government stands 
self-condemned. They have failed to produce 
the harvest and they have also failed to 
import. 

Then comes the question as to what was 
the internal procurement by the Government 
of India as a whole. We find Orissa surplus 
and Andhra surplus. What about those two 
States? If there are stocks in Orissa, in the 
hands of the Orissa Government or *he Orissa 
peasantry, if there are stocks in the hands of 
the Andhra Government or the Andhra 
peasantry, or with the Andhra hoarders or the 
Orissa hoarders and people in West Bengal, 
Bjhar and U.P. die of starvation, wiH that help 
in the integration of India? I believe no man in 
Orissa or in Andhra would like the idea of any 
man in West Bengal or Bihar or U.P. dying. 
So why is not the rice being released from 
there? Why is not Punjab wheat being 
released? These are the problems   .   .    . 

SHRI N. PATRA: Orissa has suffered a 
loss. But still we have supplied food. 
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SHRI D. L. SEN GUPTA: Very good of 
you taut I know still you have enough of food 
to give. You are giving it in a miserly way. 
There lies the point. What is the Centre doing 
about it? 

SHRI N. PATRA: We have also sustained 
a loss. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No interruptions please. 

SHRI D. L. SEN GUPTA: I would like to 
say this to my Congress friend from Orissa. If 
you have lost in the elections miserably, you 
have lost it, but what is the gain to us? Do we 
not help you, my friend, through the foreign 
exchange we get from jute and tea? All these 
go from the Calcutta port. Try to understand 
these things. Try to think of India as a whole. I 
do not blame you. I ask the Central 
Government here, the Congress Government 
here, what they have done to unite India at 
least in the matter of food. Socialism is a far 
cry I do not at the moment think that we are 
progressing towards socialism. What I believe 
is this. At least the Central Government should 
socialise in respect of food. Why do you subsi-
dise the people of Kashmir in respect of rice 
and wheat and why not the rest of India? Is it 
not a form of placation? Do you not like to 
keep those people content? Unless the other 
people revolt in other States, you will not look 
to their interests. Kashmir is a part of India, 
but why should there be two food policies for 
India, one for Kashmir and another for States 
like West Bengal, Bihar and U.P.? These are 
the questions to be considered. 

- Now. Mr. Vice-Chairman, I had occasion to 
tour the famine-stricken areas of West 
Bengal, the most affected places, viz, 
Bankura, Purulia, etc. I had been to Bankura 
and after that there was correspondence from 
myself,  Mr.  Arun   Ghosh.   Secretary, 

Lok Sabha Sangh, Dr. Pannalal Daa Gupta, 
Editor, and Mr. Ashutosh Bhattacharjee, 
Professor of Burdwan university. We gave 
about twenty names where we found people 
dying of starvation, Mr. Vice-Chairman, you 
are a lawyer. You know the consequences fo 
starvation. After a period of starvation a man 
develops some disease. When he dies, official 
record only shows that the man died of some 
disease. Starvation is no disease. As a result of 
starvation disease* occur, and ultimately death 
takes places because of heart failure, anaemia, 
etc. Mr. Nishit Kundu is the Relief Minister of 
West Bengal. He has admitted that there was 
death due to starvation. I can understand a 
man dying of starvation. The pangs of hunger 
are so great that several persons committed 
suicide, because of starvation. The figures and 
names were given in the "Mukhti", a weekly 
paper from Purulia dated 15th of May 1967. I 
do not read the names. 

Mr. Vice-Chairman, what is the way out? 
We have got to find a solution. Food has to be 
rushed into West Bengal. The promised food 
from the Centre must be given now. If it is not 
given, the situation will get out of control. In 
the State of West Bengal because of dearth of 
wheat, bakeries have been closed and people 
have become unemployed. It is now no more 
a question of food only. It is a question of 
industry also. I am reading from a note from 
the Food Ministry of West Bengal: 

"No supply could be given to flour mills 
and bakeries are unable to produce bread 
etc. Wheat cannot also be supplied in the 
districts for distribution under modified 
rationing. Sufficient quantity Of wheat 
cannot be made available in the drought-
affected districts of Bankura, Purulia and; 
Malda;" 

I know that; tbe Food Minister will quote 
what the Food Minister of West Bengal, Dr. 
P. C. Ghosh, has said. He has said that so far 
as tb* 
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rationing area is concerned, he has food 
for six months. But that area consists of 
only Calcutta and some industrial towns. 
But in the vast areas of West Bengal 
known as modified rationing area there is 
no supply whatsoever. Dr. Ghosh has 
said that he does not admit the allegation 
of discrimination between a Congress 
Government and a non-Congress 
Government. Very good. But the facts 
and figures give a lie to that. I am 
finishing by giving the figures. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You have taken 
20 minutes. 

SHRI D.  L.  SEN GUPTA: No, no. 

THE VICE-CHAIRMAN: (SHRI 
AKBAR  ALI  KHAI):   Yes,  yes. 

SHRI D. L. SEN GUPTA: I am fini-
shing. In 1966 January the figure for 
West Bengal is 79,9 thousands tonnest; in 
February 1966 it is 100.5 thousand 
tonnes; in March 1966 122.4 thousand 
tonnes. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Mr. Rajnarain 
gave 'these figures. 

SHRI D. L. SEN GUPTA: What is the 
position in 1967? It is much worse. In 
conclusion I say that West Bengal has 
been treated differently in 1966 in 1967 
by the Centre. If I say there is a different 
treatment, I only mean that the supply 
has been much less than the 
commitment. 

Thank  you. 
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THE DEPUTY CHAIRMAN: Ten 
minutes are already over. You have 
finished? 

Thank  you. 

SHRl SURJIT SINGH ATWAL: Yes, 
Madam. 

THE DEPUTY CHAIRMAN: Shri 
Balachandra Menon. 

 

SHRI ANNASAHEB SHINDE: I am 
prepared to accompany the hon. 
Member. 

SHRI SURJIT SINGH ATWAL: You 
are most welcome, Sir, I will tak#» vou 
there. 



 

SHRI DAHYABHAI V. PATEL 
(Gujarat): Madam, may I intervene just 
for a minute? I would request the Food 
Minister to be so kind as to agree to reply 
tomorrow so that more Members can get 
an opportunity to speak, There a^e more 
Members to speak. May I also request 
that the hon. Minister for External Affairs 
who is going to make a statement that we 
may have it tomorrow because Members 
would like to hear the Budget. 

THE DEPUTY CHAIRMAN: The 
only point is that tomorrow is a non-
official day. But if hon. Members on both 
sides agree, and if the Food Minister also 
is agreeable to reply tomorrow and if the 
clarifications on the statement to be made 
by the Minister of External Affairs are 
also to be taken up tomorrow, if the 
House so desires   .   .   . 

SHRI MULKA GOVINDA REDDY 
(Mysore): The clarification may be had 
tomorrow. The statement may be made 
today. 

THE DEPUTY CHAIRMAN: Any-
way, I have now been given the business 
of the House for tomorrow. Tomorrow 
there is one Resolution of Shri Banka 
Behary Das. He is not here in the House 
now. I do not know what his opinion is. 

SHRI LOKANATH MISRA (Orissa): 
We can take this thing for one hour or so, 
after which the Resolution may be taken 
up. 

THE DEPUTY CHAIRMAN: To-
morrow there is also a Calling Attention 
Notice, there is the question Hour and 
then the two things that I have 
mentioned. If the Minister is agreeable, I 
think    .   .   . 

SHRI JAGJIVAN RAM: I am entirely 
in the   .   .    . 

SHRI V. M. CHORDIA: The state-
ment should at least be laid. 

SHRI LOKANATH MlSRA: The 
leader of the PSP is here. 

SHRI MULKA GOVINDA REDDYv 
Mr. Banka Behary Das will move his 
Resolution tomorrow after this food 
debate is over. 

THE DEPUTY CHAIRMAN: And 
also  the clarification. 

SHRI MULKA GOVINDA REDDY: 
It will be carried on to the next day. 

THE DEPUTY CHAIRMAN: What 
does the Food Minister say? 

SHRI JAGJIVAN RAM; Tomorrow is 
non-official day. And if the hon. 
Members are so good enough, to give 
that time, I wiH certainly like more 
Members to take part in this. After the 
Question Hour and after the Calling 
Attention Notice, I will reply. 

THE DEPUTY CHAIRMAN: I wish 
all our deliberations are mutually agreed 
to like this every day. 

SHRI M P. BHARGAVA (Uttar 
Pradesh): If the hon. Minister is 
agreeable and if the Opposition is 
agreeable, the Congress Party w:Ji have 
no objection 

THE DEPUTY CHAIRMAN: Of 
course. 

STATEMENT   RE. 
DEVELOPMENTS IN WEST ASIA 

THE DEPUTY CHAIRMAN: Mr. 
Surendra Pal Singh, you can make your 
statement now. 

May I also take it to be the sense of the 
House that clarifications on the statement 
would be asked tomorrow and he may 
just lay the statement on the Table of the 
House? 

SOME HON. MEMBERS:   Yes. 

SHRI MULKA GOVINDA REDDY 
(Mysore):    Is it a big statement? 

THE DEPUTY CHAIRMAN:     No. 
SHRI MULKA GOVINDA REDDY: 

Then let him read it. 
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